
7735 Paper* laid on the 22 SEPTEMBER 19M Mtttaget from Rajv* 7726
Table Sabha

IX hr*.

POINT OF INFORMATION

Mr. Depaty-Speaker: We now come 
to the papers to be laid on the Table.

Shri M. R. Masani (Ranchi-East): 
Before the papers are laid on the 
Table, may I draw your attention to 
the fact that this morning I gave 
notices of my intention to........

Mr. Deputy-Speaker: After the
papers have been laid on the Table, 
I shall come to that and allow him 
to make his point.

Shri M. R. Masani: I thought that 
it would come up immediately after 
the Question Hour and before the 
papers are laid on the Table.

Mr. Depnty-Speaker: We follow the 
order that is provided in the rules. 
After the papers are laid on the 
Table, I will come to that.

U.M hn.
PAPERS LAID ON THE TABLE

A m e n d m e n t  t o  In d u s t r ia l  D is p u t e s  
( C e n t r a l ) R u l e s

The Deputy Minister of Labour 
(Shri AMd AH): I beg to lay on the 
Table, under sub-section (4) of Sec­
tion 38 of the Industrial Disputes Act, 
1947, a copy of Notification No. G.S.r! 
302 dated the 3rd May, 1958, and cor­
rigendum No. G.S.R. 565 dated the 
5th July, 1958 making certain further 
amendments to the Industrial Disput­
es (Central) Rules, 1957. [Placed in 
Library. See No. LT-938/58]
18.92 bra.

[Mr. S p e a k e r  in the Choir]
A m e n d m e n t s  t o  D is p l a c e d  P e r s o n s  
( C o m p e n s a t io n  a n d  R e h a b il it a t io n )  

R u le s

Hie Deputy Minister of Rehabili­
tation (8hr! P. S. Naskfcr): I beg to
lay on the Table, under sub-section

(8) of section 40 of the Displaced 
Persons (Compensation and Rehabili­
tation) Act, 1954, a copy of Notifica­
tion No. G.SJL 780|R|Amdt. XXVT 
dated the 6th September, 1958 making 
certain further amendments to the 
Displaced Persons (Compensation and 
Rehabilitation) Rules, 1955. [Placed 
in Library, See No. LT-939|58]

A n n u a l  R e p o r t  o f  H i n d u s t a n  
M a c h in e  T o o l s  ( P r iv a t e ) L im i t e d

' The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
I beg to lay on the Table, under sub­
section (1) of section 639 of the Com­
panies Act, 1956, a copy of the Annual 
Report of the Hindustan Machine 
Tools (Private) Limited for the year
1957-58 along with the Audited Ac­
counts. [Placed in Library, See No. 
LT-940|58.]

12.03 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Shbha:

(i) "In accordance with the pro­
visions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, I 
am directed to inform the Lok 
Sabha that the Rajya Sabha, at its 
sitting held on the 18th Septem­
ber, 1958, agreed without any 
amendment to the Sea Customs 
(Amendment) Bill, 1958, which 
was passed by the Lok Sabha at 
its sitting held on the 2nd Sep­
tember, 1958."

(ii) “In accordance with the 
provisions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, I 
am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on the 19th



7727 President's Assent to Bills 22 SEPTEMBER 1988 77*8
September, 1988, agreed without 
and amendment to the Manipur 
and Tripura (Repeal of Laws) 
Bill, 1988, which was passed by 
the Lok Sabha at its sitting held 
no the 3rd September, 1988.”

(iii) “In accordance with the 
provisions of rule 125 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha,
I am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on the 19th Sep­
tember, 1958, agreed without any 
amendment to the Raj ghat Sam- 
adhi (Amendment) Bill, 1958,
which was passed by the Lok
Sabha at its sitting held on the 
4th September, 1958.”

(iv) “In accordance with the
provisions of rule 125 of the Rules 
of Procedure and Conduct of 
Business of the Rajya Sabha, I 
am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on the 19th Sep­
tember, 1958, agreed without any 
amendment to the Indian Medi­
cal Council (Amendment) Bill,
1958, which was passed by the 
Lok Sabha at its sitting held on 
the 10th September, 1958.”

12.04 hrs.
PRESIDENT’S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following three Bills passed by 
the Houses of Parliament during the 
current Session and assented to by 
the President since a report was last 
made to the House on the 8th Sep­
tember, 1958:—

1. The Central Sales Tax (Second 
Amendment) Bill, 1958.

2. The Public Premises (Eviction 
of Unauthorised Occupants) Bill, 
1958.

3. The Estate Duty (Amendment) 
Bill, 1958.

POINT OF INFORMATION—Contd.

Shri M. R. Maaaai (Ranchi-East): 
Sir, the hon. Deputy-Speaker told me 
when I sought to raise a matter im­
mediately after the Question Hour 
that it could be raised immediately 
after the papers are laid on the Table. 
This morning, I had given notice of 
my desire to raise a matter of breach 
of privilege on the floor of this House. 
I crave your permission to do so.

In accordance with rules 222 and 
223, I have sought to raise a matter 
involving a breach of privilege of 
this House and I seek your consent to 
draw your attention to the telegram 
reportedly sent by the Chief Minis­
ter of Kerala to the Home Minister 
of our Government, in the course of 
which the Chief Minister has taken 
the liberty of accusing Members of 
this House, while doing their duty to 
Parliament and to the country, 
of trying to slander the State 
Government in the name of ex­
planation”. Sir, slander is a very 
serious term to use about the Mem­
bers of this hon. House who are per­
forming their duty according to the 
best of their lights. As you will see, 
the dictionary describes Slander as 
‘false statement, malicious represen­
tation” and so on.

Mr. Speaker: The hon. Member
will kindly resume his seat. Nothing 
will be hustled; nobody will be muz­
zled. I have got his notices. So far 
as motions of privilege are concerned 
I have to be satisfied that prima facie 
there is a breach of privilege. There­
fore. I shall look into the matter, and 
shall bring it up tomorrow. I would 
certainly give an opportunity to the 
hon. Member. If I have any doubts, 
even before bringing it up here, I will 
talk to him and try to ascertain what 
the position is. That is the practice 
we adopt. Therefore, let this stand 
over till tomorrow.




